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 respect  of  other  such  metropolitan  cities,  all
 of  them,  so  that  our  focus  may  be  at  Bombay
 at  the:  moment  to  provide  necessary  relief
 and  to  bring  about  normalcy  at  the  earliest.
 But  to  anticipate  therefore, the  intelligence
 network  should  be  very  very  alert.  There
 is  obviously  a  failure  at  the  level  of  intelli-
 gence.  Otherwise  such  a  wide  spread  con-
 spiracy  should  not  have  got  up  क  this
 manner.  |  would  like  to  caution  the  Govern-
 ment  in  that  respect.

 SHRI  RAJESH  PILOT:  The  hon.  Mem-
 berhas  said  about  the  appeal.  We  share  the
 sentiments  of  this  appeal  and  share  the  grief
 of  the  bereaved  families.  The  appeal  can  go
 from  the  House.

 SHRI  HANNAN  MOLLAH  (Wiberia)  :
 On  behalf  of  the  whole  House,  you  can
 make  an  appealtothe  country  so  that  peace
 is  restored.

 MR.  CHAIRMAN:  |  think,  this  is  the
 sense  of  the  House.  We  make  an  appeal  to
 the  people  of  Bombay  to  maintain  peace
 and  treanquility  and  also  sending  consola-
 tion  to  the  bereaved  families.  The  House
 sends  its  sympathy  tothe  injuredones  and
 we  hope  that  peace  will  come  back  very
 soon  in  Bombay  so  that  everybody  can  live
 happily.

 Now  the  time  is  past  Six  O’clock.  Do  |
 have  the  sense  of  the  House  to  extend  the
 time  till  the  half-an-hour  discussion  is  com-
 pleted?

 MANY  HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  Mr.  Rasa  Singh
 Rawat.

 18.08  hrs.

 HALF  AN  HOUR  DISCUSSION

 MANDAL  COMMISSION  REPORT
 (CONTD)

 [Translation]

 PROF.  RASA  SINGH  RAWAT  (Ajmer)
 :  Mr.  Chairman,  Sir,  it  has  been  mentioned

 that  the  Supreme  Court  gave  its  verdict  on
 the  Mandal  Commission  on  November  16,
 1992.  Ifthe  decision  taken  by  the  Vishwanath
 Pratap  Singh  Government  is  implemented
 |  would  like  to  know  through  you  whether  the
 Central  Government  has  appointed  any
 Commission  after  the  decision  of  the  Su-
 preme  Court  regarding  the  Mandal  Com-
 mission  to  collect  information  of  the  Back-
 ward  castes  from  State  Governments  and
 enlist  these  castes  in  the  category  of
 Backward  castes.  If  so,  what  was  the
 reaction  of  the  different  States  and  which
 States  have  prepared  the  list  of  Backward
 castes,  what  action  has  been  taken  by  them
 and  whether  any  guidelines  have  been
 issued  by  the  Ministry  of  Welfare  on  its
 own?

 Sir,  when  a  decision  of  setting  up  the
 National  Commission  was  taken  what  was
 the  criteria  of  choosing  the  “creamy  layersਂ
 in  backward  classes  for  which  the  Govem-
 ment  has  appointed  an  experts  Committee.
 ॥  should  be  clarified.  Sir,  when  was  an
 announcement  to  this  effect  made  in  the
 newspapers  or  on  Radio  and  Television.

 The  people  who  are  socially,  economi-
 cally  and  educationally  backward  are  wor-
 ried  that  even  if  they  have  been  enlisted
 in  a  particular  caste  in  the  category  of
 backward  classes  which  was  prepared
 earlier,  they  might  not  finda  place  in  the  new
 setup  under  the  pretext  that  they  belong  to
 the  “creamy  layer”.  People  are  very  appre-
 hensive  about  it.  Through  you,  |  would  like
 to  know  from  the  Government  whether  it
 has  issued  certain  guidelines  to  that  expert's
 committee  in  this  regard  also.  What  will  be
 their  criteria  and  base  for  identifying  the
 ‘creamy  layer?  Whether  there  is  any
 possibility  to  review  the  final  decision  taken
 in  this  connection.

 The  intention  of  the  Government  seems
 to  be  malafied  because  the  decision  was
 given  on  November  16,  1992.  One  hundred
 days  have  passed  since  then,  yet  there
 is  no  progress.  The  action  is  being  taken  at
 asnails’  pace.  |Itshould  be  expedited.  Why
 itis  not  being  expedited?  Why  does  the
 Government  hesitate?
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 Shri  Pawan  and  othet  colleagues  have
 rightly  pointed  out  as  to  why  the  Govem-
 ment  did  not  issue  ordefs  to  provide  reser-
 vations  of  backward  castes  which.  are
 enlisted  in  the’  Mandal  Commission,  in
 examinations  conducted  by  the  U.P.S.C.,
 the  Public  Service  Commissiorrof  the  States
 or  the  Staff  Selection  Commission  as  the
 Govemment  had  received  the  judgment  of
 the  Supreme  Court  andit  was  implemented
 soon  thereafter?  Who  is  responsible  for
 this?

 For  them  saying  and  doing  seem  to  be
 different  things.  All  that  gliters  is  not  gold.
 There  is  a  great  difference  between  profes-
 sion  and  practice.

 ‘Na  surat  buri  hai,  na  seerat  buri  hai,
 Bura  whai  hai  jishki,  niyat  buri  hai.

 Fifty  two  per  cent  population  of  the
 country  was  looking  hopefully  towards  the
 Union  Government  and  State  Government
 for  the  facilities  proposed  to  be  provided  to
 them  under  the  orders  of  Supreme  Court
 after  going  through  the  formality  of  identi-
 fication  etc.  The  congress  party  had  prom-
 ised  that  it  would  check  price  rise  within  100
 days,  but  it  could  not  do  so.  The  period  of
 100  days  has  passed,  but  instead  of  coming
 down,  the  prices  have  increased  manifold
 unabatedly.  Similarly  the  period  of  100  days
 has  passed  since  the  judgement  of  Su-
 preme  Court  was  delivered  on  Mandal
 Commission  and  no  action  has  been  taken
 thereon.  So  far.

 Through  you,  |  would  like  to  say  the
 Government:

 ‘Kathani  thothi  jagat  men,
 Karani  uttam  sar,
 Kahe  kabir  karani  sabal,  utare
 bhav  jal  par’.

 Kesriji  is  present  here.  He  had  said
 forcefully  and  in  unequivocal  terms  that  they
 would  implement  it  and  no  power  on  earth
 can  stop  or  deter tem  from  implementing  it.
 But  now,  we  don’t  know  what  obstructions
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 have  come  in  their  way  or  are  they  waiting
 for  the  announcement  of  elections  to  the
 Legislative  Assemblies  which  have  been
 dissolved.  There  arises  ०  doubt  that  the
 Government  perhaps  want  to  take  advan-
 tage  of  delaying  the  elections  deliberately.

 Therefore,  through  you,  |  would  like  to
 request  the  Government  to  expedite  the
 process  and  tone  up  the  adminstration  for
 this  purpose.  ।  should  also  provide  consti-
 tutional  rights  as  soon  as  possible.  An
 attempt  is  being  made  to  create  a  rift  among
 the  backward  classes  in  the  name  of  identi-
 fying  cream  layer.  Apprehensions  are  being
 expressed  regarding  promotions  of  SCs
 and  STs.  When  |  visited  my  constituency
 several  delegations  met  me.  They  asked
 whether  promotions  have  been  banned  in
 Railways  after  the  verdict  of  the  Supreme
 Cou.i?  |  said  that  in  this  regard  Kesriji  had
 announced  in  the  House  that  earlier  rules
 would  remain  effective  for  five  years  and
 there  would  be  noban  on  promotions.  But
 inthis  regard  he  has  not  said  that  lawis  very
 important.

 The  attitude  of  the  Government  on  all
 aspects  of  the  Supreme  Court’s  verdict,
 should  come  before  the  society  and  the
 country  so'that  people  of  the  country  may
 get  proper  guidance,  their  fears  and  doubts
 may  be  removed  and  people  deprived  of
 justice  may  get  justice  and  their  due
 rights.

 THE  MINISTER  OF  WELFARE  (SHRI
 SITARAM  KESARI)  :  Sir,  today  2-3  issues
 have  been  raised  here.  So  far  as  the
 interests  of  Scheduled  Castes  and  Sched-
 uled  Tribes  are  concemed,  the  Govemment
 is  committed  to  safeguard  them.  All  the
 apprehensions  expressed  in  this  regard  are
 baseless.  Government  is  firm  onthe  state-
 ment  given  by  me  in  the  House  on  22nd
 December,  1992.  |  would  like  to  say  clearly
 that  if  anything  has  gone  against  the
 interests  of  Scheduled  Tribes,  the  Govern-
 ment  will  find  out  a  way  to  amend  it.

 So  far  as  special  committee  is  con-
 cemed,  |  would  like  to  say  that  the  commit-
 tee  had  presented  its  report  on  10th  of  this
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 month.  The  Government  is  examining  that
 report  and  it  will  certainly  be  presented  to  the
 House,  but  we  would  first  life  to  place  it
 before  the  Cabinet.  After  that  it  will  certainly
 be  presented  in  the  House.  Apprehension
 being  expressed  in  regard  to  creamy  layer,
 are  baseless  as  it  is  not  related  to  any
 particular  caste.  Therefore,  the  report  will
 certainly  be  presented  in  the  House.

 |  would  like  to  advise  my  colleague  of
 the  Bharatiya  Janata  Party  they  should
 keep  their  intentions  clear  and  should  coop-
 erate  with  us  to  achieve  success  in  this
 regard.  Temple  issue  was  raised  after
 Mandal  issue.  The  recommendations  of
 Mandal  Commission  report  will  have  far
 reaching  impact.

 Ram  Vilas  Paswanji  has  rightly  said
 that  the  issue  of  reservation  for  those  who
 are  silent  sufferers,  has  been  there  for
 centuries.

 Academic  discussions  have  been  held
 and  agitations  have  been  launched  over  this
 issue  but  the  credit  of  giving  it  a  practical
 shape,  no  doubt,  goes  to  the  Supreme
 Court.  Notification  regarding  implementa-
 tions  of  Mandal  Commissions  recommen-
 dations  was  issued  on  7th  August,  1990  and
 the  case  was  field  in  the  Supreme  Court  on
 13th  August,  1990  and  again  it  came  up  for
 hearing  on  25th  September,  1991.  -  is  clear
 from  all  there  things  that  the  Supreme  Courts
 verdict  put  a  Stamp  of  confirmation  on  it.,  |
 again  repeat  my  commitment  that  |  will
 implement  the  Supreme  Court's  decision  is
 letter  and  spirit  and  the  Govemment  will
 implement  it.  ।  is  true........  [/nterruptions]

 SHRI  RAMVILAS  PASWAN:  Whenwill
 the  Govemment  implement  it?

 SHRI  SITARAM  KESRI:  The  Expert
 Committee  has  submittedit’s  report.  Inreply
 to  your  question  on  that  day  also  |  had  said
 that  after  receiving  and  examining  the  report
 of  the  Expert  Committee  and  after  Supreme
 Court's  verdict,  it  would  be  given  practical
 Shape  and  implemented.  The  Government
 would  not  keep  this  issue  pending  for  long.

 SHRI  RAM  VILAS  PASWAN:  We  have

 come  to  know  that  you  are  being  shifted  to
 another  Ministry.  Therefore,  implementthese
 recommendations  immeditions  immediately.

 SHRI  SITARAM  KESRI:  |  would  like  to
 congratulate  all  parties  and  persons  who
 have  raised  this  issue  of  reservation  before
 the  country;  whether  they  belonged  to  the
 Constituent  Assembly  of  1946,  or  to  the  Lok
 Sabha  of  1952,  1978-79,  1990  or  to  1991.
 They  all  deserve  to  be  praised  because  it
 has  been  a  national  issue,  but  alongwith  it  |
 would  like  to  say  that  the  Bharatiya  Janata
 Party  has  been  trying  to-torpedo  it  invisibly,
 therefore,  l...........  [Interruption]  |  agree  with
 you.  Kindly  listed  Gangwarji.  Whatever  you
 say,  you  Say  it  from  the  inner  core  of  your
 heart,  but  your  colleagues  always  speak
 after  giving  it  much  thought.  Though  the
 Bharatiya  Janata  Party  raised  the  issue  of
 Mandal  Commission  in  1985,  but  it  did  not
 support  it  actively.  It  had  not  participated  in
 the  agitation........  [Interruptions]

 PROF.  RASA  SINGH  RAWAT:  We  had
 supported  it......[/nterruptions]

 SHRI  SITARAM  KESRI:  No,  no,  Has  it
 been  in  their  heart?  No,  no  never.

 AN  HON.  MEMBER:  It  is  there  in  our
 manifesto.

 SHRI  SITARAM  KESRI:  It  has  now
 been  included  in  your  manifesto.  The  Su-
 preme  Courts  verdict  is  in  accordance  with
 our  manifesto  and  it  is  also  according  to  their
 manifesto.  When  they  made  categories  like
 backward,  more  backward  andcreamy  layer,
 then  economic  criteria  automatically  comes
 in  the  picture.  We  shall  have  to  consider  it.
 They  have  been  termed  socially  and  educa-
 tionally  backward.  Article  15(4)  has  been
 amended.  Select  committee  of  the  constitu-
 ent  Assembly  had  removed  the  economic
 criteria  had  provided  for  the  social  and  edu-
 cational  criteria  for  reservation.  We  all  have
 welcomed  it  when  it  camé  in  the  ambit  of  the
 Constitution.

 Therefore,  |  assure  the  House  that  the
 Govemment  will  certainly  give  a  practical
 shape  to  the  Supreme  Courts  verdict.
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 SHRI  DEVENDRA  PRASAD  YADAV
 (Jhanjharpur):  Kindly  let  us  know  as  to  when
 it  will  be  implemented.

 SHRI  RAM  VILAS  PASWAN:  Hon  Min-
 ister,  Sir,  there  is  a  confusion  all  over  the
 country  about  the  states,  where  list  of  back-
 ward  classes  has  not  been  prepared,  though
 Mandal  Commission  has  recommended  to
 prepare  it.  What  action  is  being  taken  in  this
 regard?

 SHRI  SITARAM  KESRI:  You  are  all
 tight.  |  have  written  letters  to  these  States
 which  have  not  prepared  the  lists.  List  pre-
 paredin  the  States  is  common  but  nolist  has
 been  prepared  in  10-12  states.  |  have  also
 written  to  those  states  to  prepare  list  as  soon
 as  possible.  -  Committee  should  have  been
 constituted  in  all  states  in  accordance  with
 the  Supreme  Courts  verdict,  but  it  has  not
 been  constituted  in  many  states.  However
 some  states  has  done  so  and  some  states
 are  the  in  process  of  preparing  ths  list.  So
 far  as  the  question  of  the  list  is  concerned  ।.
 have  given  directions.....

 SHRI  RAM  VILAS  PASWAN:  Why  does
 the  Government  not  sent  the  officers  from
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 here  as  we  had  sent  14  Joint  Secretaries.
 Notification  for  implementation  of  Mandal
 Commission  recommendations  was  issued
 on  13th  August  and  the  Government  had
 sent  Joint  Secretaries  to  help  prepare  the  list
 with  in  15  days.  Why  does  the  Government
 not  sent  Joint  Secretaries  in  those  13-14
 states  on  the  same  lines.

 SHRI  RAM  VILAS  PASWAN:  Yoursug-
 gestion  is  good.  ।  the  State  Government  do
 notsendlists  within  5-7  days,  |  shallsendthe
 Officers  from  here.

 SHRI  DEVENDRA  PRASAD  YADAV:
 Will  it  be  implemented  this  year  or  not?  Will
 Mandal  Commission's  recommendations  be
 implemented  in  1993  or  not?  We  would  like
 to  have  a  positive  reply  form  you.

 SHRI  SITARAM  KESRI:  If  there  is  pro-
 vision  the  Government  will  certainly  do  what-
 ever  Shri  Ram  Vilas  Paswan  has  suggested.

 18.23  hrs.

 The  Lok  Sabha  the  adjourned  till
 Eleven  of  the  Clock  on  Monday,  March
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